CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

RA No. ??2/2000 in.
0.A. No.2329/98

New Delhi, this the J¥t day of dctobef{fzddb

HON’BLE SHRI JUSTIGE V. ARAJAGOPALA REDDY VICE FHAIRMAN(J)
HON’BLE MR. GOVINDAN S. TAMPI, MEMBER ° (A) :

Surajpal S1ngh ' .A f,f ”1 App11cants

-Versus-

“Unidn of India & Others L {;gRespondents

O R DE R (Ry Circulation)

By Justice V. Rajagopala Reddy:

?1 We ~ do not find any error apparent on the face of

the record. Havinglheard the learned counsel on ' eijther

side and having noticed the relevant recruitment rules we

havé» disposed of the OA. No good reason 1is given for

”necé111ng the order. The R.A;' is, therefore, dismissed,

in circulation.

(V. Rajagopala Reddy)
Vice-Chairman (J)
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